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(2025) 02 KAR CK 0877

In the Karnataka High Court, Principal Bench

Case No : Writ Petition No. 4425 Of 2025 (LB-BMP)

Balajia APPELLANT

Vs

Commissioner Bbmp, S.J.P Road Bangalore-560009 & Ors. RESPONDENT

Date of Decision : 13-02-2025

Acts Referred:
Code Of Criminal Procedure, 1973 — Section 397, 401
Negotiable Instruments Act, 1881 — Section 138

Citation : (2025) 02 KAR CK 0877

Hon'ble Judges : J.M. Khazi, J

Bench : Single Bench

Advocate : Sheik Basha, V.Srinivasan

Final Decision : Disposed Of

Judgement

N S Sanjay Gowda, J

1. This petition is filed seeking quashing of order/notice dated 30.01.2025, by
which, the Bruhath Bengaluru Mahanagara Palike (“the BBMP”) has stated that it
would be proceeding with demolition of the structure constructed by the
petitioner.

2. It is not in dispute that as against said order/notice, an appeal was preferred
by the petitioner and the appeal is yet to be considered by the Authority.

3. In my view, since the petitioner preferred an appeal, it would be appropriate
to direct the BBMP to keep the order/notice dated 30.01.2025 in abeyance till the
disposal of the appeal filed by the petitioner.

4. The writ petition is accordingly disposed of.
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